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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH 1l
AT HYDERABAD ' (i:};)

OA.734/97 dt.13-6-1997 "

Between
!

A. Venkatesu _ : Applicant |

and “

1. Union of India, rep. by
the Chief PMG, Andhra Pradesh Circle |

Hyderabad 500001

2. The PMG, Kurnool Region
Kurnool 518005 h

3. Supdt. of Post Offices

Kurnool Division,

Kurnool 518001 .
. : I

Respondents I

4. Sri Chandra Sekhar Naik

Y. Appalaraju

Counsel for the applicant
Advocate

¢t N.R, Devaraj }

Counsel forthe respondents
SC for Central Govt.
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HON. MR, H. RAJENDRA PRASAD, MEMBER (ADMN.) ,4@ |

HON. MR. B.S. JAI PARAMESHWAR, MEMBER(JUDLtl;ZgLf—
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OA.734/97 : dated : 13-6-1997

Judgement

oral order {per Hon. Mr. H. Rajendra Prasad, Member (Admn. )

Heard 8ri U,R,S. Gurupadam, on behalf of Sri Y.

Appalaraju, learned counsel for the applicant, and Sri

N.R. Devaraj, learned counsel for the respondents.

1. The basic grievance of the applicant in this QA is

two-fold., First, that respondent-4 who is stated to have

been selected for the post of ED BPM, Upparlapalli, does
not fulfi} thé requirementg of appointment in as much as
he is alleged to.be a resident of_a place which is outside

the Employment Exchange jurisdiction of the said Barnch

office. Second, respondent-4 is stated to have been

selected on the ground that he belodﬁ%gto ST vhereas the

notification announcing the vacancy did not specify that

the post wi@s so reserved for ST:candidates.
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2. Under the circumstances it is considered proper and

adequate to direct Respondent-2 i.e., Post Master General,

Kurnool .Region, to review the whole process of selection

: 7 ke -
to this particular post, if only to ensure that allLrules

and regulations have been duly followed.

3. A copy of this OA shall be sent to the said respon-

dent {.e., Post Master General, Kurnool, to facilitate

proper examination of the case with reference to the aver-

ments contained herein. This exefcise may be completed

within 30 days of the receipt of the ‘copy of this order,

and necessary orders passed in the light of facts thag may

be revealed in course of the review.
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_— Member (Judl)

4, If the applicant has not been relieved of his

duties till today he shall not be dislodged from the
post until the decision of the PMG, Kurnocl, is communi-

cated to him as directed in the previous paragraphs.

5. It was intimated by the learned counsel for the

respondents at this stage that the post of PMG, Kurnool
Region, has since been shifted from there and does not

exist in the €ircle any longer. If this is true, the

expression ‘Director Postal Services, Kurnool Region'
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; ’afyéﬂi;zf;‘g shall be substituted for the

expression 'PMG, Kurnool Region' wherever it occurs.

B. The applicant shall have the liberty to reagitate his

grievance at a later atage, if advised.
7.

Thus the OA is disposed of at the admission stage.
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Bated : June 13, 97 j/

Dictated in Open Court
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O.A.734/97.

To

1. The Chief Postmaster General,

Andhra Pradesh Circle,
Union of India, Hyderabad-1.

2. The PostmasterGeneral, Kurnool Region,
Kurnool=5, :

3. The Superintendent of Post offices,
Kurnool Division, Kurnoeol~1,

4., One copy to Mr. Y.appala Raju, Advocate, caT.Hyd.
5. One copy to Mr.N.R,D2vraj, Sr.cGsc. CAT.Hyd.
6. One copy to Hon'ble H.Rajendraprasad,Member(A) CAT,.Hyd.

7. One copy to D.R.{A} CAT.Hyd,

8. One spare copy-.
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THE HON'BLE MR.JUSTICE

COMPAREL BY | APPROVED BY

i
|
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IN THL CENTRAL ADMINISTR: TIVE TRIBUNAL
HYLERABRAL BENC& AT HYLERABAL

( [3
v L~CHATIRMAN

|‘ i
and

THE HOW'BLE MR.H.RaJENDR2, PRASAL:M(4) }
Nle o'ty YR 5 Blod \:ica-::u., vilMIe ) ! Mo QD

"Dated: \'g— 6 ~1loe7 .

+
ORPER/JTUDGMENT

MeAo/RUAL/C. 5O, ‘
i
C.zuiio, iy ,*6‘17 'J
T.A.No. - . (wep. ).
1

Acmitted and Interim diréqtions

1

Issued. !

Allowed' - |

Dispose c] of with dire ctions

Dismissefj. N
Dismissed as withdrawn
Uismisse¢ for defaultl

J
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Central Administretive Tribun!

. we DESPATER
10 JUN 1997

Ordered/Re jeeted. /q
No order aé to costs.
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